
CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH 
CIRCUIT COURT SITTING AT INDORE

O r ig in a l A p p lic a t io n  No, 5 21 o f  2006 

In d ore, t h i s  th e  27 th  day o f J u ly , 2006

H on 'b le  S h ri J u s t ic e  B . P a n ig ra h i, Chairman
H on'b le  D r. G.C. S r iv a s ta v a , V ice  Chairman

K im t i la l  J a in , S /o .  l a t e  Shri
M unnalal J a in , aged 61 y e a r s ,
J u n io r  E n gin eer, (R etd ), r / o .
95 Mahavir Nagar, Kanadia -Road,
Indore (MP) • • • • A p p lic a n t

(By A dvocate -  Sh ri D.M. K ulkarisi)

V e r s u s

1 . Union o f  In d ia , through  
S e c re ta r y  t o  th e  Government 
o f  In d ia , M in is tr y  o f  Urban 
D evelopm ent, C-Wing, Nirwan 
Bhawan, New D e lh i-1 1 0  OH*

2 . C h ie f E n g in eer , C en tra l Zone,
CPWD, Nirwan Bhawan, Arera H i l l s ,
Bhopal (MP) -  462 O i l .

3 . S u p erin ten d in g  E n gin eer,
Indore C en tra l C ir c le ,  CGU 
Complex, F ir s t  F lo o r ,
MB" Wing, Indore (MP).

4 .  E x e cu tiv e  E n g in eer,
Indore C en tra l D iv i s io n - I I ,
CPWD, CGO Bhawan, "A" Wing,
Indore (MP) 45 2 0 0 2 .

5 .  Pay & A ccounts O f f ic e r ,
(Food Z on e), CPWD,
New D e lh i ,  . . .  R espondents

O R D E R  (O ral)

b v  J u s t ic e  B. P a n ig r a h i, Chairman -

In  t h is  c a se , the ap p lican t has prayed for

payment o f p ro v is io n a l pension pending f in a l iz a t io n  of

th e  d is c ip lin a r y  Case. I t  appears th a t the ap p lican t has

r e t ir e d  from se rv ic e  w ith e f f e c t  from 28 .2 ,2006 . The

resp on d en t-au th orities  have not grafted  him even the

p ro v is io n a l pension on account o f pendancy o f a 
f

departm ental inqu iry  w ith rpgand to  the lo s s  o f  R s .2 ,6 7 ,7 3 4 / .  

pending f in a l iz a t io n  o f in q u iry .L et p ro v is io n a l pension



be paid to  the a p p lica n t. The resp o n d en t-a u th o r itie s  

s h a l l  a ls o  take s tep s  t o  grant GPP on fu rn ish in g  indemnity 

bond in  th e ir  favour by s ta t in g  th a t he w i l l  make good 

pf the lo s s  in  case  he i s  found g u ilty  in  the departmental 

in q u iry . S in ce  th e se  d ir e c t io n s  w i l l  not cause any 

p reju d ice t o  the respondents, we have d isposed  o f  the  

c ase a t  th e  adm ission s ta g e . Let the above e x e rc ise  be 

completed w ith in  8 (e ig h t)  weeks from the date o f  

r e c e ip t  o f  a copy o f th is  order. The R eg istry  i s  d irected  

t o  send a copy o f th is  order along w ith a copy of the  

Q& to  the respondents.

2 . With the above d ir e c t io n s , the C h i s  d isposed  o f .

(Dr. G • CTSr i  va s t  a va) 
V ice Chairman Chairman



CENTRAL AD M IN ISTRA TIV E TRIBUNAL, JABALPUR BENCH 

CIRCUIT COURT SITTING AT INDORE

O r ig in a l Application No. 5 21 o f 2006

Indore# t h i s  th e  27th  6ay o f J u ly , 2006

H on'b le  Sh ri J u s t ic e  B . P an igrah i, Chairman 
H on'b le  D r. G.C. S r iv a s ta v a , V ice  Chairman

K im t i la l  J a in , S /o .  l a t e  Shri 
M unnalal J a in , age<3 61 y e a r s ,
J u n io r  E ngin eer, (R etd ), r /o .

95.,Mahi^ o i NigiC' Kanadii RCi<3' ... ApplicantIndore (MP). i

(By A dvocate ~ S h ri D.M. K ulkarni)

V e r s u s

1 . Union o f  In d ia , through  
S ec re ta r y  t o  th e  Government 
o f  In d ia , M in is try  o f Urban 
Developm ent, C-Wing, Nirwan 
Bhawan, New D e lh i-1 1 0  O il .

2 .  C h ie f E n g in eer , C en tra l Zone,
CPWD, Nirwan Bhawan,' Arera H i l l s ,
Bhopal (MP) -  462 O il .

3 . S u p erin ten d in g  E ngineer,
Indore C en tra l C ir c le ,  CGU 
Complex, F ir s t  F loor ,
"B" Wing, Indore (MP).

4 .  E x ecu tiv e  E n gin eer,
Indore C en tra l D iv i s io n - I I ,
CPWD, CGO Bhawan, "A" Wing,
Indore (MP) 452 002 .

5 .  Pay & A ccounts O ff ic e r ,
(Food Z one), CPWD,
New D e lh i ,  . . .  R espondents

O R D E R  (Ora l )

BV J u s t ic e  B. P a n ig r a h i, Chairman -

In  t h i s  c a s e ,  th e  a p p lic a n t  has prayed fo r  

paym ent o f  p r o v is io n a l  p en sio n  pend ing f i n a l i z a t i o n  o f  

th e  d i s c ip l in a r y  ca s e .  I t  appears th a t  th e  a p p lic a n t  has 

r e t i r e d  from s e r v ic a  w ith  e f f e c t  from 2 8 .2 .2 0 0 6 . The 

r e s p o n d e n t -a u th o r it ie s  have not g r a fte d  him even  th e  

p r o v is io n a l  p en sio n  on accou n t o f  pendsncy o f  a 
♦

d ep a rtm en ta l in q u ir y  w ith  regard t o  th e  l o s s  o f  R s .2 ,6 7 ,7 3 4 / .  

pen d in g  f i n a l i z a t i o n  o f  in q u ir y .L e t  p r o v is io n a l  pension



i t  2 : s

b e  paid  t o  th e  applicant. The r esp on d en t-au th crH . ies 

s h a l l  a l s o  ta k e  steps to grait GPF on furnishing indemnity 

bond in  th e ir  favour by stating that he will make good 

frf th e  l o s s  in  c a se  he i s  found guilty in the depart.mental 

in q u ir y .  S in c e  t h e s e  directions will not cause any 

p r e ju d ic e  t o  th e  respondents, we have disposed o f  Uvs 

c -.se  a t  t h e  a d m issio n  stage. Let the above exsrair.* be 

com p leted  w ith in  8 (eight) weeks from the date of 

r e c e ip t  o f  a copy of this order. The Registry is directed 

t o  send a copy o f  this order along with a copy of the 

OA t o  th e  re sp o n d en ts .

2 . With th e  abovi directions, the CA> is d isp o se d  o f .

rk v .

• -
(Dr.G.C«Srivastava) 

V ice Chairman (3 •Partigrahi) 
Chei irnuin
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